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(e) Does not arise.

(f) Does not arise.
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Setting up of Delimitation. Commis-sion

3027. SHRI V. HANUMANTHA RAO:
Will the PRIME MINISTER be pleased to
state;

(a) what is the status of the proposal to set
up a Delimitation Commission; and

(b) whether this proposal has been
shelved?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI

[RAJYA SABHA]

to Questions 184

H. R. BHARDWAIJ: (a) and (b) The question
of appointment of a Delimitation Commission
will arise only after the Constitution (Seventy-
first) Amendment Bill, 1990 which seeks to
remove the existing Constitutional embargo
on fresh delimitation becomes an Act.

International Conference of Lawyers

3028. SHRI SYED SIBTEY RAZI:
Will the PRIME MINISTER be pleas
ed to state:

(a) whether a two day "International
Conference of Lawyers on Changing
Scenario of Human Rights" was organised at
New Delhi in. recent past;

(b) if so, the details thereof to-gather with
suggestions made therein;

(¢) whether Government propose to take
some action to implement these suggestions;
and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER, OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY  AFFAIRS  (SHRI
H. R. BHARDWAI): (a) Yes, Sir.
The Conference was organised on the
20th and 2Ist February, 1993 at New-
Delhi by the Indian Association of
Lawyers.

(b) The suggestions made at the
Conference have not been forwarded
to the Government for its considera
tion.

(¢) and (d) Do not arise.

aferlt go= Wi ¥ AW T
WAET 1 OF GO Y A

3029, ¥y €W W ¢ il
szf_:n Wt Ay AW W P R

-

(%) ofrft so< RBw ¥ @
I T AEET H OF G403
T F7 F AN 9% T G
T owE fom Ry §; ek



